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caws of railway employees who may 
have been apprehended for breach of 
law, intimidation and violence"

The demand for project allowance 
was considered in the light of the 
award of Board of Arbitration and It 
was found that none of the railway 
employees in tie  a:ea was entitled to 
the allowance.

Proposal to develop Daz'bhanga Junc
tion

2182. S H R I B H O G EN D R A  JH A ' 
W ill th e  M in is te r  of R A IL W A Y S be 
p leased  to  s ta te .

(a )  w h e th e r  tt ie re  is  a  p ro p o sa l fo r 
d ev e lo p in g  D a rb h a n g a  ju n c tio n  u n d e r  
S a m a s tip u r  D iv ision  o f  th e  N o rth  
E a s te rn  R a ilw a y  as m p re  c o n v en ien t 
c e n tre  fo r  th e  p a sse n g e rs  a n d  tr a d e rs  
o f  th e  a d jo in in g  d is tr ic ts ;

(b )  if  so, sa lie n t f e a tu re s  th e re o f;

(c ) w h e th e r  th e re  is an v  p roposal 
to  sh if t  som e R a ilw a y  offices fro m  
D a rb h a n g a ; an d

(d )  if  so, th e  sa lie n t fea  u ie*  th e r e 
o f ’

T H E  D EPU TY  M IN ISTER  IN TH E 
M IN ISTR Y  O F R A ILW A Y S (SH R I 
BU TA  S IN G H ) (a )  and  (b ) A new  
s ta tio n  b u ild in g  re s tin g  dbou t Rs
18 la k h s  h a s  been  co n stru c ted  a t 
D arb h an g a  Ju n c tio n  anti opened 
fo r  p assen g er traffic from  26-2-70 
T h e re  is no o th e r  p ro p o sa l foi deve
lop ing  D a rb h an g a  J u n c tio r  a t p resen t.
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(d ) D oes n o t &ri*-e
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P A P E R S  L A ID  ON  T H E  T A B L E

N o tific a tio n s  under T a m il  Nadu 
C ooperative S ocieties A ct and a  
S ta tem en t , N otifica tio n  under T a m il  
N adu W eights and M easures
(E nfo r cem en t) A ct and S ta tem en ts

T H E  M IN IS T E R  O F  S T A T E  IN  T H E  
M IN IS T R Y  O F  C IV IL  S U P P L IE S  A N D  
C O -O P E R A T IO N  (S H R I A . C.
G E O R G E ): I b eg  to  la y  o n  th e  th e
Table:

(1) A  copy  e ach  o f th e  fo llo w in g  
N o tifica tions u n d e r  su b -se c tio n  (4)




